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The petitioner has made this application for approval of revised fixed 

charges for the period 2004-09, after considering the impact of additional capital 

expenditure incurred during 2004-05, 2005-06 and 2006-07, for Ramagundam 

Super Thermal Power Station, Stage-III (500 MW).  

  
2. The Commission by order dated 28.4.2008 (made pursuant to the hearing 

held on 22.4.2008) had directed the petitioner to submit certain information .The 

matter was listed for hearing on 26.6.2008. Meanwhile, the petitioner filed the 



information on 26.5.2008 and the respondent No. 6, TNEB filed its reply on 

12.6.2008.  

 
3. During the hearing, the representative of the petitioner submitted that it 

had complied with the requirements pursuant to the order of the Commission 

dated 28.4.2008 and prayed that the revised fixed charges be approved.. 

 
4. The representative of TNEB submitted that for computation of the revised 

fixed charges, weighted average rate of interest on loans for additional 

capitalization made after the date of commercial operation should be considered. 

He also brought out that the petitioner had not furnished notes on accounts for 

the qualification remarks of statutory auditors. In response, the representative of 

the petitioner clarified that notes on accounts for individual generating stations 

get reflected in the annual accounts of the petitioner company as a whole and 

they are not available separately. 

 

5. It was pointed out that the petitioner had not submitted IDC calculations, 

as directed in the order dated 28.4.2008. The Commission directed the petitioner 

to submit the same within three weeks alongwith necessary clarifications. The 

representative of the petitioner undertook to submit the necessary details. 

 
6. Subject to the above, order in the petition was reserved.  
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